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Vs

Eastern Railway

Fer the Applicant : Mr, UK. Das, 1d. Advecate

Fer the Respondents: Mr. P5Ki% Arera, Id. Advecate

Heard on : 5-6=-1998 : Date of Order : 5-6-98

ORDER

When the case was taken up fer admissien, it is feund that
the applicant-made a representatien te the autherity en 1-11-1996
(Annexure 'C*' to the application) stating the greunds that wile hej
was won(ggg as Khalasi under the respendents, he was Qlaced under
- sugpension wieif, 24,11.80 and subsequently a charge sheet was alse
filéd against him w.e.f, 12.9.84 and that erder ef suspensien was
revoked w%e.%. 16.9.84%, Thereby, he was transferred illegally frem
Liluah te Andal Csr Shet ite, frem Electrical Department te Mechinical
Department. Even after the revegstien ef his suspensien erder, he |
was net given all the arrears of salary and ether allewances adm1551ﬁ
ble te him as per rules laid dewn by the cencerned railway till d;gé.
It is alse alleged that during pendency ef legal preceeding at cmr
Calcu+ta Bench, by an erder dated 20,7788 the applicant was issugd,
with the eréer ef remeval frem the service w.e.f, 20.7.88. B;;ng'
aggrievedl, the applicant appresched this Tribunal and the Tribunal,
after hearing beth the parties, set aside the erder of the discipli#
nary autherity. But the applicant has net been paid the salary fer

the relevant peried till datey That is why the applicant seught fer
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remedy. I have gone'threugh the erder passed by this Tribunal & nd

. : {
it is feund that the impugned erder was set aside by this Tribunal

en cenditien that in case, respendents auhterity intends te preceed
with against the applicant afresh, they must cemplete the disciplinary
preceedings‘withih six menths, failing'which such preceedings shall
automatically lapse., Accerding te thevapplicant, ne preceeding has

been initiated by the respondents against the applicant till date,

2% In view ef the aferesaid circumstances, I thirk that it weuld
be a fit case te issue directien upon the respondents to censider
the representatien of the applicant filed on 1.11.§p ( Annexure 'C!
to the applicatien)t Ld. Advecate Mry Arera, appearing en behalf ef
the respendents, has ne edjectien to pass such erder, Respondentd>
sheuld dispese ef the representatien with a speaking ané reasened
ercder within 4 menths frem the date of cemmunicatien ef this srder,
Applicant'is'given liberty to appreach this Tribunal again if he is

aggrieved by the saié erder ef decisien. The case is disposed ef

accerdingly. Ne erder is passed as regards cests.
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